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C.t./T.A, Nod743/96 /12 Decidecd on: 20.3.97

Shri V.K. Sa&hdev :
' cevee oo RPELTICANT(S)

(8y shri _ Applicant in Person _ Adwc3te)
YERSUS

U.0.I. & Ors.
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e vereess RESPONDENTS

Madhav Panikar

(8y shri Rdvocate) A

L ==rg P

THE HON'BLE SHRI HON'BLE MR. S.R. ADIGE, MEMBER (A)

THE HON'BLE SXXKAEKX¥/ DR,  A. VEDAVALLI, MEMBER (J}

1. To be referred tc the Rencrter or not? Yes

2. hether to be circulated to other Benches
of the Tribunel % No
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CONTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

5 _  NEW DELHI.
0.A.No.1743/96
ma No,1804/96- .- . | '_
Naw Delhi: this the 20 - day of March, 1997,

HON 18LE MR, SoR.ADIGE,MEMBER( A) o
HON 'BLE DR, Ae VEDAVALLI, MEMBER(I) .

Virender Kumar Saghdev,

/o shri Om Prakash SaghdsV,

Rlo=E=235, Road No.3,

Go vte Quarters,

Dev Nagary .

New Delhi -110005 oesssfpplicant.

(ppplicant in person)

Usrsus

1. Union of India & others,
through the Secratary to
the Govt, of India,
Ministry of Urban Development,
(Directorate of Estataes),

Niman Bhawan,
Neu Delhi ¢

2. The Directorn,
Directorate of Estates,
Govte of India,

Niman Bhawan,
New M2lhi

3, shri p.M,Mishra,
Estate Officar,
pirectorate of Estates,
Govt, of India,

Niman Bhauan,
New Delhis

4¢ The assistent Director of Estates,TCC,
Dirsctorate of Estates,
Govt. of India,

Nirman Bhawan,
New Delhi,

So The Asstt., Director of Estates(Accounts),.
Di rectorate of Estates,
Govte of Indiay
Niman 8hauwan,
New Del hi,

6, The asstt. Director of Estatss,
(Weiting Lizt ssction),
Directorate of Estatas,

Covte of indiay
Niman Bhawan,
New Delhi

7. -Shri Chanan Ram,
Asstts Diraector of Estates,
Dirgciorata of Estates,
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Govt. of Indiay

Niman 3hawan, : 5
N euw DElhi ' oo RBSpOﬂ dm tSo

(8y Adwcata: Shri Machav Penikar)

JUDGMENT
BY HON'3LE MR, 5. R ADIGEMEBERA) o
applicant seeks restoration of allotment of
QuarterNo.Ea235, R ad No. 3, Dev Magar, New Delhi and
for quashing of orders imposing damages of R.,'59,29 &/ -
upon him, He also sesks compensation of tupees 50 lakhs

from ragondents for causing him mental harasgnent.

2. » {ﬁ:f}\pplicaht was allo tted tha said quarter
while he was working as Oy, Office Superintend@t,
Central Excisa, Rsvenua Dep artz_'nant, New Delhi., Upon
the said quartsr being dsclared dangerous by OFuD
applicant was offered Quartar No.70/14 s5-1 M.B,B:Jad
(sakst) on 12.5,93 (An.nexura-‘R’I) which he did not
accepte, Théraupon he was offered quarter Nos10/7 S-1
mB Raad on 13.5.9 (AnnexureaR'-Z) but that was also
not accep tad by hime He was then offered Qr. No,37-Y,
C.G.Rrad (Annexura=R5) but he did not accept that |
either. Meanuhile it cane to notice that applicant had
been transfarred out of‘: Delhi to Faridabad on 19,7.94
and acoordingly his alltoment.of‘ £=235, Karol Bagh was
‘cancelled w.esfs 19.9,94 aftar allowing 2 months nomal
ratention period in accordance with rules. Upon
applicant not accepting Qr. No.37=Y , C.J.mad, he was
o.Fered Qr. No 012/147, Dav Magar on 6.5,96(Annexure-R6)
which he accepted, but autho rity=slip for taking
possassSion was not issued to him becausa. cancellation
of allotmant was under consideration by rsspondantuo
The allotnent was subueqUently cancelled by order

dated 1805.96 (Annexure- X-2)and theresaftsrp by orders

dated 6.7.96 (Annexure-X4 to 0a) the Estate OFficer
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passed Eviction Orders u/s 5(1) P.P.{EW) Act.
3s Masanwhile upon applicant?s transfer back to E
Delhi u.a.f‘.'21 03,96 he onrce again becane sligibls ]
for allotment of accommodation and sought | |
reqularisation of Qr. NosE=235, Karol Bagh, but
raspondents point‘out that the same cannot be - ’
regul arised of his datg of pridrityis 26.8,72 which ?‘\as
not been coversd so far as the allotnents are
being made to Go vts’ énployees of priority v3004;”»68

at present,

4, We have haard applicant who argued his
case in person and Shri panikar for re spon den ¢3 o

We hava given the mattar our careful consideratione

5. The question of directing respondents to
restore allotment of Qr. No Q'E-Z‘SS, Dev Nagar. to the

plicant doas not arise a8 it ha; been dedared unsafaeg
by CP[JD. Now the applicant has bgaen transf‘erred back -
to Delhi w.e.fo 21, 3,96, upon his making application

W ek deme elyeaddy,

in the prescribad f‘onn(supported with all othsr
relevant details, responden té may consider allotting
him altem ative accommodation strictiy as per his
entitlenent and in accordance with his dats of brioribj,
subject to his cleainjan, previous dues which hg will
be required to pay i;'a accordance with rules. In the
evmt that the applicant refuses tu accept the
al tem ative accommodation offersd to him, it will
be opon to him to inwke the relevant rules in this

regard, / /% gt f (m ot him i 7'}:‘}4}/ e nﬁ}c/;'az,w/p, s94d S

6o The OA is disposed of in tems of paragraph §

abo va, NoO ms&f’
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( DR.A. UEDA\MLLI)) ( S.R.ADID E/C
MEMBER(D)., MEMBER(A) .
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